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I N THE CEl~TAAL ADlUNISTRATIVE TRIBUNAL. 

ALLAHABAD BENCH. ALLAHABAD. 

---
origina l Applica tion no. 1505 of 1994. 

this the 6th day of February•2001. 
( 

HON' BLE j'1R . JUSTICE R .R.K. TRIVEDI. VICE-CHAIRAAN 
dO.l'l' BLE ~:.._~.:.~:. Sil\UH, ~Qjil' ISTRf!!m i-tEMB~!i 

K.P. Singh . s/o sri Ram Achal Singh • working as Typist 

in t.t'-le office of the Deputy Cornmissioner, rncome Tax 

Gor akhpur, resi dent of Village ;'{a njhariya, post Of f ice 

Chha tayra ( Kho j ani), District Gorakhpur. 

• • • Applica nt. 

By Advocate : Sri O. P. Gupta . 

versus. 

union of India through the Secretary . Mini stry of Financ e • 

Board of Direc t Taxes , New Del hi. 

2. The Chief Com.nissi oner of I ncome Tax, Lucknow. 

3 . T•1e Cotnmissioner of rnco:ne Tax , Alldhabad . 

4 . Tne Deputy Com.'lti.s:::. ioner of Inco~e Tax , Gor akhpur • 

••• Respondents. 

By Advocate : Sri ~rnit St.t~alkar . 

' 0 R D E R ( 0 R A L ) ---------------------
JU::;. TICE R . R . K . TRIVEDI • V I CE- CHAIR11AN 
___________________________________ ... ___ 

I e 

Sy this O.A., t lie api;licant has prayed for 

declaration that the applicant was deprived of the opportuni- • 

ty to appear in the Speci a l Qualifying Exami nation, 1993 

due to mistake o f the respondent s and he may not be al!owed 

to s uff e r for t he same . He ha s also prayed f or regul ari­

sat ion in Group •c • post with a ll consequential benefits . 

The applicant nas a l so challengedtne order dated 8.9 .1 994 

by which he has been directed to be paid the salary of 

Group •o• pos t. 

2 . counter & Rejoinder dffidavits have been e.xchan~ed 

between the parties a nd \'ie 

\ 
huve a l so perused 

J\ 
the p l eadings 
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on record. 

3 . After hea ring the c ounse l f or the pa rties at 

l ength and perusal o f material on record ,, it is clear that 

the application form of the applica nt was not c ompl e t e . 
...... "' ~. . '-'. 

and lac~some substantial informationf~k~x~E 
~ ~ 

h enc e it could not forwarded within t "" time to 
I 

the Service Sel ection Soard . The department a lso acted 
"-""- ~ v.. ·--\. ~ 

i n lvery slow manner, wh i ch further aggrk$vated the matter 
. 

and : the a ~plicant was deprived of the oppo r tunity to 

appear in the examination in the year 1 993 . But it cannot 

' 

..A ~ j._ ~ ..A 

be hei_W now1 except t ab tJ1e obs erva tio11f that when- ever ~ ' 

another exami nation for suc1-i sel ect ion is arranged,, the 

a pplic a nt sha l l be given a chance . If he become over-age • 
• 

he shall be considered fo r rela xation as per Rul es . 

4 . The next grieva nce of the applicant is that though 

he i s still doi ng the work of Cl erk-cum-Typist. by the 

i mpugned order dated B. 9 .1 994 direction has been g iven to 

pay the s c a le of Group • o• post. For t a is grievance,, no 

further probe is r equired as t hi s Tribunal by order da ted 

25 .5.1993 (Annexure- 3) ha d a lready given the following 

directions : 

s . 

"All the three applica tions are disposed of wi th 
the d ireetion to the r espondents to pay s a l ary t o 
a ll the applica11ts a t t he minimum of the pay- sca l e 
app lica bl e to the r egul arly e~ployed Cl erk/typists 
in Group ' c • \vi t h e ffect from the da te they were 
engay ed to work without increment, but with benefit 
of corre sponding D.A •• Addl. D. A. and other benefits 
whi c h a r e e r. joyed by the empl oyee s of t he s a me 
cadre . Tt1e r e s pondents shal l pay the arrears m% to 
the a ppli c a nts wi thin a period of three months 
f rom the date of communica tion of t h i s order and 
sha ll continue to pa y t he ap,µropriate sal ary in 
the light of the o bserva tions made above . There will 
be no order a s to cos ts. 11 

The r egul a.r i s ation of the 
~ 

QV\ \A 
applica nt .e Group I DI 

tSost cannot e ff ect tJ."le directions given l' Y this Tri buna l. 

under t he a foresaid order. i f the a pplic a nt is discharging 

the dutic: s of the post of Cl erk- cum-Typist. he is entitled 

the benefits g iven under the a fores a i d order. The 
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application; is, thus, disposed of with the directions 
• 

to the respondents to continue to pay the salary to the 

applicant as was directed b} this Tribunal by crder dated 
I.. 

25.5.1993. if he is discharging the duties as Clerk-cum-

Typist. The arrears, i f any, with regard to the salary 

of the post of Clerk-cum-Typist. if the same are payable 

to the applicant, shall be paid within a period of four 

1nonths from the date a copy of this order is filed. 

NO order as to costs. 

ALLAHABAD : DATED: 6. 2 . 2001. 
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